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TAYRY & T & A7 Y q1 STRAER,
TR 1, SR gf=e,
MADHYA PRADESH ACT
No. 20 or 2013.
THE MADHYA PRADESH NAGARIYA KSHETRON KE BHOOMIHIN VYAKTI

(PATTADHRITI ADHIKARON KA PRADAN KIYA JANA) SANSHODHAN
ADHINIYAM, 2013.

[Received the assent of the Governor on the 16th April, 2013; assent first published in the "Madhya Pradesh Gazette
(Extra-ordinary)'", dated the 18th April, 2013.]

An Act further to amend the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984.

Be it enacted by the Madhya Pradesh Legislature in the sixty-fourth year of the Republic
of India as follows :—

1. This Act may be called the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti  Short title.
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Sanshodhan Adhiniyam, 2013.

2. In Section 3 of the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti Amendment of
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984 (No. 15 of 1984) (hereinafter Section 3.
referred to as the principal Act),—

(1) in sub-section (1), for the figures and words “31* day of December, 2007, the
figures and words “31% day of December, 20127 shall be substituted;

(i1) in sub-section (2), for the figures and words “31% December, 20077 wherever
they occur, the figures and words “31% December, 2012” shall be substituted.

3. In Section 4 of the principal Act, in sub-section (2), for the figures and words Amendment of

“31* December, 2007, the figures and words “31% December, 2012 shall be substituted Section 4.
4. In Section 5 of the principal Act,- Amendment of
Section 5.
@) in sub-section (1), for the words “and with fine which shall not be less than

five hundred rupees but which may extend to one thousand rupees”, the words
“and with fine which shall not be less than two thousand rupees but which may
extend to ten thousand rupees” shall be substituted;

@i1) in sub-section (2), for the words “may extend to three months or with fine
which may extend to one thousand rupees or with both”, the words “shall not
be less than three months but which may extend to three years and with fine
which shall not be less than two thousand rupees but which may extend to ten
thousand rupees” shall be substituted;

(iii) in sub-section (3), for the words “may extend to one year or with fine which
may. extend to five thousand rupees or with both”, the words “shall not be less
than three months but which may extend to three years and with fine which
shall not be less than two thousand rupees but which may extend to ten thousand
rupees” shall be substituted.

i, T g5 91 SEH W, AU g VIR HEE RuTe, Hie 9 gfsd a9 Teeia—2013.
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MADHYA PRADESH ACT
NO.12 oF 2017

THE MADHYA PRADESH NAGARIYA KSHETRON KE BHOOMIHIN VYAKTI
(PATTADHRITI ADHIKARON KA PRADAN KIYA JANA) SANSHODHAN

ADHINIYAM, 2017
[Received the assent of the Governor on the 12th April,2017; assent first published in the "Madhya Pradesh Gazette
(Extra-ordinary)", dated the 20th April,2017].

An Act further to amend the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti (Pattadhriti Adhikaron Ka
Pradan Kiya Jana) Adhiniyam, 1984. )

Be it enacted by the Madhya Pradesh Legislature in the sixty-eighth year of the Republic
of India &s follows :— .

_ Short title. 1. This Act may be called the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Sanshodhan Adhiniyam, 2017.
Amendment of 2. In Section 3 of the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti
Section 3. (Pattadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984 (No. 15 of 1984) (hereinafter

reffered to as the principal Act),—

6] in sub-section (1), for the figures and words “31st day of December, 2012, the
figures and words “31st day of December, 2014” shall be substituted;

(i) in sub-section (2), for the figures and words “31st December, 2012 wherever
they occur, the figures and words “31st December, 2014 shall be substituted.

Amendment of 3. In Section 4 of the principal Act, in sub-section (2), for the figures and words “31st
Section 4. December, 2012” the figures and words “31st December, 2014” shall be substituted.

fisrh, WA HEW qw O W, Tewey g1 SIS FEG qEUerE, S 8 qfia am yewifie—2017
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MADHYA PRADESH ACT
No. 15 or 2023

THE MADHYA PRADESH NAGARIYA KSHETRON KE BHOOMIHIN VYAKTI
(PATTADHRITI ADHIKARON KA PRADAN KIYA JANA) SANSHODHAN
ADHINIYAM, 2023

[Received the assent of the Governor on the 18" April, 2023; assent first published in the ""Madhya Pradesh Gazette
(Extra-ordinary)'", dated the 19" April, 2023.]

An Act further to amend the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984.

Be it enacted by the Madhya Pradesh Legislature in the seventy-fourth year of the Republic
of India as follows :—

1. This Act may be called the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti
(Pattadhriti Adhikaron Ka Pradan Kiya Jana) Sanshodhan Adhiniyam, 2023.

2. In Section 3 of the Madhya Pradesh Nagariya Kshetron Ke Bhoomihin Vyakti (Pattadhriti
Adhikaron Ka Pradan Kiya Jana) Adhiniyam, 1984 (No. 15 of 1984) (hereinafter referred to as
the principal Act),—

) in sub-section (1), for the figures and words "31* day of December, 2014", the
figures and words "31* day of December, 2020" shall be substituted;

(i1) in sub-section (2), for the figures and words "31% December, 2014" wherever they
oceur, the figures and words "31* December, 2020" shall be substituted.

3. In Section 4 of the principal Act, in sub-section (2), for the figures and words
3]s December, 2014", the figures and words "31* December, 2020" shall be substituted.

Short title.

Amendment of
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